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Hon'ble Mr. Justice P K.Sinha, Vice-Charrman

103/Kankarbagh Colony, Lohianagar, P.S. - Kankarbagh, District — Patna.

A

........ Applicant -
Vrs. ‘

1. The Union of India through the Director General
Telecommunication, Sanchar Bhawan, New Delh1. _

2. The Chief General Manager, Telephone Department, Meghdoot
Bhawan, Budh Marg, Patns.

3. The Principal General Manager, Telephone Department,
Telephone Bhawan, R-Block, District -Patna.

4. The Director Finance, Telephone Bhawan, R-Block, Dlstnct -
Patna. .

5. The Divisional Engmeer Phones {Adnnmstratmn} Telephone
Bhawan, R-Block, Patna.

....... Respondents.

Counsel for the applicant : Shri S K.Sinha

‘Counsel for the respondents : Shri S.C Jha, ASC
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2. OA 703/05

ORDER [ORAL] K«

Justice P.K_Sinha, Vice-Chairman : -

This is an application for payment of full pension, gratuity, 1eavé
encashméni amount and other pensionary benefits besides somé other
reliefs. From order dated 7.12.2005, it would appear that the prayer was - *
confined only about the correction of provisional pension, payment of leave
encashment amount as well insurance amount since a cniminal case was
pending against the applicant and under Rule 69 of CCS [Pension} Rules,
the gratuity amount had to be withheld till the conclusion of the criminal
case and till then only provisional pension was {o be paid. In subsequent
order dated 5.7.2006, this Tribunal by that interim order directed for
payment of leave encashment as well- the amount relating to msurance
premium deducted from salary. Today, it is admitted on behalf of the
applicant that he has received the amount relating to insuraﬁ.ce premiums,
but he still claims that the amount of provisional pension has been
meorrectly calculated and the amount of leéve encashment has not been
paid. On behalf of the applicant in Annexure-A/9 a chart has been given
calculating the amount of pension though the learned counsel for the

applicant submits that this calculation is for the provisional pension,



__ 3. QA 703/65
2. There ;sﬁould not bé any dispute between the parties chwut what
axactly should be the amount of provisional pension as provisional pension
has to be calculated as per extant rules and ordeﬁ.
3. The amount of 16'av'e.enéashment has already been ordered to be paid.
This application, therefore, is diéposcd of with direction to the applicant to

file his calculation chart along with representation before the Respondent

‘No.3 , the Principal General Manager, Telephone Department, Telephone

Bhawan, R-Block, Patma who will comsider thé representation of mthe)—’m
application, if so filed, and after giving an dpportxmity to the applicant to be

heard will decide his claim about the amount of provisional pension, within

three months of the receipt ;of a copy of this order. The leave encashment
amount should also be paid to the applicaht, if not paid as vet, within the
aforesaid period.

4. 1t may be mentioned that the claim of the applicant relates to the year |

1996 when he had superannuated, when BSNL had not come into

existence. The leamed counsel for the respondents also agrees with that.

5. With the aforesaid directions, this O.A. is disposed of. No costs.

mps.



